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IM THE CENTRAL ADMINISTRATIVE TRIBMIAL JAIFUR ZEMCH:JAIPUR.

CP No0.30/95 | Date of ordsrs 28.11.1996

Ramanand 3Saxena

Pet it ioner
VS.e

Shri A.B .Mathur % Ors. © s Respondants

Mr. Surenira sSingh, counsel for the petitioner
-Mr .. Bhupesh :Ddbe,” Head Zlerk, -Departmantal Reprasentative
for the respondents

ORAMz:

——y e

HM 'BLE SHRI O.P.SHARMA, MEMBER (ADMDISTRAT IVE)
HOY 'BLE SHRI RATAN PRAXKASH. MEMBER (JUDICIAL)

A ORDER :
(PER_HM'BLE 3HRI O.P.SHARM4, MEMBER (ADMINISTRAT IVE)

In this contempt pstition, the petit ioner
Shri Rama Nand Ss::na has prayzd that responlents
may be punished for contempt of court for not
implement ing the orler passed by the Tribanal on
1.10.1993 (ann: .;,1) "1n Oa No.298/90, Rama Nand

Sacena Vs. nion of India and otherse.

2. We have heard the lsarned counsel for the
petitionsr and Mr. shapssh Zuape, Head Jlerk, Deparkmental
Representative £or the responlents and have perased the

réply and additiocnal reply £iled by the respondentse.

3. The direction in the Tribunal's order dated
1.10.1993 was regarding the grant of promotion to

the petitionsr. 3incs the petitioner had retired
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from service, noticnal promotion was granted to him
and payment of bencfits to the tune of Rs. 22,750/-

has been arranjged t£< e made o the pstitioner in
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compliance of the judgmeznt of the Tribunal. In the
circumstances, the contempt petition has becoune
infructuous. It is, therefore, dismissed. The

not ices issuwed are discharged.
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( RATAN PRAFASH ) ( O.P.SHARMA )
MEMBER (J) MEMBER (A)



